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On completion of investigation, the I.O. submitted Final Report 

stating inter alia that accused are unknown persons. 

Perusal of record reveals that police during investigation seized 300 

Kgs of ganja at Jegengaguri on the side of NH-52 on 09-09-2018 but none of 

the persons carrying the same could be detained/ arrested. During further 

investigation also police failed to trace any of the accused involved in the 

alleged dealing with the narcotic drugs of huge quantity of 300 Kgs. After 

seizure of the same, samples were sent for forensic examination and the 

forensic examination report gave positive test for cannabis. 

Finally, police submitted the charge-sheet in this court without any 

person/ accused to face trial. Accordingly, notice was issued to the informant 

who has appeared in court on 09-04-2021 and stated that since accused were 

unknown he has no objection in accepting the FR. Since then, case was 

pending for necessary order. 

In this regard, it is surprising to note that as per version of the 

informant himself the concern police officer seized 300 Kgs of Ganja and 

before the seizure was made also noticed three persons loitering nearby the 

seized items but without taking action then and there ignored it and 

proceeded to settle a so called accident matter and coming back therefrom 

found none nearby the huge quantity of contraband which speaks volume 

about the manner of investigation carried out by the informant or other police 

personnel at the relevant time of such a serious offence which affects the 

society at large. In this regard, less said the better about the manner of 

investigation in the matter of such a serious offence. 

Having given my anxious consideration to the entire gamut of the 

matter it is apparent that in the absence of any accused person it would be 



useless/ futile exercise to carry on the record anymore which will rather 

increase the number of already pending cases in the docket. 

Therefore, this court is of the considered view that no purpose will be 

served by going ahead with this case anymore at this juncture. 

In view of the above, the Final Report is hereby accepted with a 

direction to the competent authority to dispose the seized ganja lying in the 

malkhana immediately in accordance with law. 

Let a copy of this order be sent to Superintendent of Police, Sonitpur 

for information and compliance. 

Accordingly, case is disposed of. 

           Special Judge 
Sonitpur, Tezpur 


